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HON'BLE THE CHIEF JUSTICE MR. INDRAJIT MAHANTY 

 HON'BLE MR. JUSTICE VINIT KUMAR MATHUR

Order

28/06/2021

Lawyers are not physically appearing in the Court in view of

the unprecedented situation being faced by the country due to

pandemic of novel corona virus (COVID-19).

It is submitted on behalf of the learned counsel for the State

that an affidavit  has been filed before the Registry on 10/11th of

this month. The same is not on record. Registry is directed to tag

the same to the record.

On a specific query from the Court, learned counsel for the

State submits that pursuant to directions issued by the State, the

process of vaccination of persons of  Pakistani  Minority Migrants

has  already  commenced  and  he  undertakes  to  file  an  affidavit

indicating the names and location of the persons who have been
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vaccinated pursuant to the directions issued by this Court by next

Monday. 

List the matter on 06.07.2021.

(VINIT KUMAR MATHUR),J (INDRAJIT MAHANTY),CJ

37-/Praveen/Sunils/vivek/-
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